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TIlE DEPUTY MINISTER IN nIB 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTIIY) : <a) No 
such research h~s come to the notice ot 
Oovemment. 

(b) DoeS Dot arise. 

FOREIGN BANis 

4378. SHRI M. S. OBEROI: Will the 
Minister oil FINANCE be pleased to state : 

<a) the steps taken for the IndiBDisation 
of the foreign banks functioning in the 
country; and 

(b) whether the proceSS of social con· 
trol on the banks in the COUDtIy will be 
applied to these institutions also ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE <SHRI 
MORARJI DESAI) : (a) In the last 14 
years, com'iderable progress has been made 
by foreign banks functioning in India in 
IndiaDisiDg their supemsory staff. The 
Deputy Prime Minister has also rcc:cntly 
urged tlIe foreign bankers to speed up the 
process of Indianisation of their penonnel. 
much more rapidly than hithertO and has 
augpsted that, barring the top executive, 
other posts should gradually be filled in 
by Indian nationals. 

(b) Yes, Sir. The additional powcn 
proposed to be granted to the Reserve Bank 
through the Banking Laws (Amendment) 
Bill, 1968 c:an be exercised by the Reserve 
Bank in relation to the foreign banks as 
well. While the provisions in the Bill relat-
ing to the reconstitution of the boards of 

, direc:ton will not apply to the foreign banks 
who have DO !IUch boards in India, they 
haYe already, Under the scheme of socia1 
contro\, set up advisory boards to advise 
them in the conduct of their Iildian 'business. 
The advisory boards constituted represent 
varied interests and are cXPCctcd to have an 
effective voice in the conduct of tho Indian 
busiDell of the foreign banks. 'I1Io chief 
ClIeCIItive ofticerl of the foreign banks are 
already profcnionaJ bankm, as stipulated 
in the Ichcmc of socia1 control. 

TRoIAI. SCilOLAllSBIPS TO CBIlTAIN I'EIISONS 
IN RANCIII 

4379. SHRI KARTIK ORAON: Will 
the Minister of SOCIAL WELFARE be 
p1eased to .tate : 

(a) whether it is a tact that the follow-
ing persons of Ranchi, who though Dot 
being memberS of the Scheduled Tribes, 
were given tribal *holanhips: 

(i) Shrimati SarojiDi SUlsh, B.BeI. 
. Wlo Shri Johan I. p. Singh, 

Accounts Officer ot the office of 
the Accountant (Jeneral, Bihar, 

(ii) Miss Maju Sfugh 1,>/0. Shri John 
Singh, A.O. 

(iii) Miss Lucy Pillai D/o. Shri V. N. 
E. Pillai of Ranch, 

(iv) Miss .Bano Pillai Dlo Shri 
V. N. E. Pillai of 'Ranchi.. 

(b) if so, the action Government pro-
pose to take against the person who issued 
tribal certificates to them and the persons 
wbo recommended' their namu; and 

(c) the action Government propose to 
take to realise tlie amounts already dis-
buned . to these people ? 

TIlE DEPUTY MINISTER IN mE 
DEPARTMENT OF SOCIAL WELFARE 
AND IN nm MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI 
MUmYAL R,AO) : <a) to (c). The 
details are &eing collected from the State 
Government and will be laid on the table 
of the House when received. 
PuBLIC: UNDElI.TAXINOS OF MINISTRY 01' 

1lutJG.\110N AM) POWEa 
4380, SHRI KARTIK ORAON: Will 

the Minister of IRRIGATION AND 
POWER be pleased to state : 

<a) whether all the TochincaJ Depart_ 
ments of all the public UDdertaIdng UDder 
his Ministry are headed by non-tec:lmical 
Secretaries; 

(b) If so, the full ~ation thereat; 
and 

<c) if DOt, the public undertakilllS under 
his Ministry which have tccImicaJ beads or 
the Chief BngiDccrs of the Ocpartments wlio 
are also the SecntarieI of the Departments '7 

mE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c), Tho public UDdcrtak-
ings under the Ministry of Irrigation 8D4 
Power are: (i) The Damodar Valley 
Corporation; and (ii) TIle National Pr0-
jects Construction Corporation. In tho 
DVC the tecbnicaJ departments -are : (a) 
1be I!loctridty Department: <b) OvD BQI-




